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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH

Be tween:
K.R, Easwar

and

I
1. The Director General of Telecom@uni-
cations, Ashoka Road, Sanchar Bhavan,

New Delhi,

2. The Chief General Manager, Tele=

l
i

N
t

AT IERABAD.

{
e

0.A.N0.208/1995.,

| |
Date of decislon: 21st October,

(L:;Q};ﬁ;

1997.

|

communicatiéns,_A.P.Circle, sanchar

Bhavan, Hyderabad - 500001.

LAIWILL O & I, LU FR € 0 i L I [ -

Counsel for th

Coram:

Hon'ble sri R,

Hon 'ble" 5ri B.

Heard Sri Phaniraj for Sri Verkateswara Rao, the

(p

e réspondents:

Rangarajan,Member {A)

= Jai'Parameshwat, Member (J) .

JUDGMENT .

-

the learned c&unsel for the respongents.

The épplicant was initially appointed

; | .
at Central Te%egraph Office, Secungterabad. La

clerk with,effect from 1-5-19ﬁ9|aﬁd was confiﬁmed as

|

b

|
|
.
I

. .o e+ Applicant.

Respondents.

Mni N.V.Raghav% Reddy.

cr Hon'ble sri B.S.Jéi Parameshw%r,Member(J]

M Law dha annlimant and Sri N.V.Racghava Redd@v

|

as TWM

/

ter- he becéme




Time Scale Clerk with effect from 1+3 -1962 . He was -
1 ] .

L)
B
29— -

promoted as Seotlon Supervisor (@)WWLth effect from

1-6-1974 under 20% scheme vide Géﬂeral Manager, Telecom,

(>

YOS gUAC 1E€YTELD NO, TFU/SI/0=350 QaLed JeLlV.LI7%, -« e

L
t

was confirmed as SectiQn Supervisdﬁ with effect from

Lo |
1-8-1981, Th¢ Biennial Cadre Réview (B.C.R.) Scheme was

introducea in the Central Telegraph Office vide Depart-

ment of Telecommunications lettet-ﬁated 16=10-1990,

The case of the applicant was noté&onsidered under that

scheme. It is submitted that oﬁéiSri Kesavan who was

a junior to the applicgnt was con51dered under‘iﬂ per centy

BCR scheme, Hence the applicang Mas filed this 0.A.,

praying for a declaration that the;applicant is entitled
for upgradation of the 10% B.C.R;;écale of pay of

ié! |

Rs.2, 000==3,200 with effect fromi 1=1-1992 by declaring

the letter No. ES-244/94-95/67 dated 21.12.1994 issued

by the 2nd respondent is illegalfqﬁd arbitrary and to

set aside the same and for conseqdéntial benefits.
Thé| applicant in thisidéA., contendé -

I
i J
1) that there is no roster* point to be

observed for flllng'UP the post agalnst

10% quota in the pay .scale of Rs. 2 000~~3, 20

an&“even the rostee:‘p01nt 1s.app11ed

: A %entation
o there is enoughﬂrePIE/ agalnst 1&% guota

r
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king.

were_%e}iﬁ selected and accordi#@ly shri C.Késhavan was

o
[ %]

F

in the pay scale of Rs.2,000--3,200 aEd hence -

the éoster should be trejgted as suspended.

¥ar this he relies on t
Principal Bench in O.A.

on T-2-1992.

f

We lque open the decision on contenti?n No.1
‘ f
as it is not ‘essential to be considered at this stage,

. . 1 . . |
as the applicant gets the relief Fn this 0.4,; in

view of his éecond céntention,

The réspondents have filefl their countLr. Their

main contention is that in view

structioni dated22,1.1991, 11.3,1991 and 16,5,1991

the roster poéint is observed under 10% BCR SAheme.As

on 1,1,1992 there were 81 BCR Grade officials, 10% of

f
which comes to 8.

Working. Ou% of 4, 2 OCs., and

Fpr the remaining 41

i

‘Out of‘8 vacahcies, 4 were already

abiadip by Btk

|
he judgment oﬁ the
No. 1455/71 agliusu

|

qf the Circular in-

U ,
1 8C and 1 S% WS,

i

L' points in 40 point ros

promoted in the Sc‘vacancy. Qhe
: i

are 1st sC, 4th ST and 8th sc,

),

|

? Ocs., and T sC Officid

1ls

ey




@
When in the cadre of 8, there age already one| SC

48 available,

+u

€ssence of the direction given by the Principal Bench

s |-
in the above [r@ferred 0.A. Hence, there #s ho need
to f£il) up one more vacancy against the 4th vacancy

notified. There arﬁigc officials. The respondents

*e
B
L1}

then the percentad® fixed i.e.,| 15% for

e

- om -

. | e L
$ri C.Keshavan®s, a SC official +£reating as 8th point @~A& S
\, . ‘
point.  The above|decision of |the

intRe roster

resbondents is incorrect in view of the direction gwe

by the Principal Bench in 0.2,1455/91 which was
confirmed by the Supreme Court by |dismissing the SLP4244493
filed by the Union of India. Hence, it has Ho be held

that 4 vacancies to be filled up for which the

applicant submits that he is the seniormost cgndidate

,;éa& that post should have been filled by 0.C. candidate |
only‘and not Ey sSC officiagéj Since S;i Kesa?an Was
promoted as SC official is not im;leaded as party/éﬁ_this
0.A.,, it will be inc§rrect on @uUn part to give any
direction against the interests of Sri Kesavan,

‘Hence, the only direction that ¢an be given in this 0.A.,

is to conhsider

if he is other

A

” Irespondent I8 +

the caese of the applicant and promote him

U
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wise eligible in the| next vacgney that aris
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'in the pay scale of Rs.2,000-=3,200.%f any of his

juniors havebeen promoted to that post at the

trgm. .
earlier selection, ;\Ef in pursuance of the above

direction,?ihe applicant is promoted his pay and
allowances should be fixed on par with his junior

notionally, The applicant is entitled for actual

PaYy and allovances in the scale Qf Rs,2,000--3, 200
from the date he is promoted to thé said scale.

The 0.A., is ordersd accordingly. No costs.

R.Rangarajan,
Member (J)

Member {(A])
lj .K_o'q.Q /

Date: 21--10-1997,
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Dictated in open Court. @T ﬁx\f,/,///
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0A,.208/95 .
1. The Director Gener:l of Telecommunicati
Ashoka Raod, Sanchar Bhavan, New Delhi.
The Chief General Ménaéer,'Teiedoﬁmﬁnic
~ A.P, Circle, Sanchar Bhavan, Hyderabad,
3. ‘One copy to Mr. V. Vehkateswaf'Réo,'Adv
4, - One copy. to Mr, N,V.ﬁaghava rReddy, Agdl
5, One copy to HBSJP M{T), CAT., ‘Hyd.
6. 0né copy to D.P.(A), CAT., Hyc.
7. One copy dﬁplicaté: ;
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ations,-

oczte, CAT,

+CGSCe, CAT

» Hydo A
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